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(ORAL)

Shri Justice K. M. Agarwal -

Heard the learned counsel for appl icant on

admission. On 10.11.1997, we were incl ined to dismiss

this contempt petition but adjourned the hearing with

a view to enable the appl icant to produce the document

to show that the appl icant as directed in the order

dated 28.2.1997 in O.A. 556/95 had made a

representation clearly stating as to how many days he

had been engaged so far as casual labourer. One

additional document has been fi led on 24.11.1997.

That document does not show any detai l as to the

period during which he worked as casual labourer.
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Other documents fi led ai«« w
Show that the

sforesaid order of +k«« x •of the Tr.bunal wee coe,pn.tf
e. therefore, to .eel..
— t.es e,a,,

representation «a +« kto how many daya he waa ensaoed a.
casual labouref^ uyi -ftn* ±• auourer within two weeka fr^r^na * -iwo weeks from today. As soon

such a representation is received th
,h.,, ... feoeived, the respondentsshaI I dispose of thasOf the representation as directed by
-s Bench on 28.2.,997 inO.A. 556/99 within a

Of one month from the date of receipt of such
representation from the appI icant Ao wPPMcant. Accordinoly, this
on empt petition is hereby summari ly dismissed

f K. M. Agarwal )
Cha i rman

(  )
Memb^SP"^)


